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Delegation of M.Ps.

1225. Shrl Mohammed Koya: Will
the Minister of External Affairs be
pleased to state:

(a) the number of Members of
Parliament who went abroad on
Government Delegation since the
outbreak of India-Pak. hostilities up-
to the 1st December, 1965; and

(b) the foreign exchange spent by
the Delegations?

The Minister of External Affairs
(Shri Swaran Singh): (a) Forty Five
Members of Parliament went abroad
on eleven different delegations since
the outbreak of Indo-Pak hostilities
till the 1st December, 1965 These
delegations also included three Minis-
ters from States.

(b) The estimated cxpend ture in
foreign exchange would come to
about Rs. 1,06,101.00

12.15 hrs.
DEMISE OF VIR SAVARKAR

Shri U, M. Trivedi (Mandsaur): Be-
fore we proceed further, may I invite
your attentim to one thing? The day
before yesterday the country lost one:
of the greatest revolutionaries of the
day and the greatest patriot that India
produced.....

Mr. Speaker; I will make a request
to the hon. Member.

1 agree with him and I may have
the same sympathies and the same res-
pect that he has for Vir Savarkar.
But to make a formal reference here-
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[Mr. Speaker]

would be creating a new precedent
because we usually do not make such
a reference to such personalities and
dignitaries. Therefore, however great
our respect for the departed person,
we should avoid breaking the prece-
dents that have been set up.

Demise of

The hon. Member saw me in my
chamber as well and I tried to explain
to him and suggested that he might
not start a new precedent.

Shri H. N. Mukerjee (Calcutta Cen-
tral): I thought that the preliminary
conversation with you and with the
Prime Minister had led to a kind of
understanding that there would be
some reference here. We are not
doing it in the formal way. We offer
our condolences right at the commen-
cement of the proceedings, even be-
fore the Question Hour, according to
present directions. We have not done
that in this case. The passing away
of Vir Savarkar is a matter of such
national importance that Members of
Parliament sitting on a day when that
happens ought to register our feelings.
We do not do it; it 5 something un-
heard of and unthinkable. A short
reference by a]] the different parties
in this House and by you would be
very appropriate and all of us would
be in favour of that proceeding. This
is such an exceptional case.

Shri Surendrapnath Dwivedy (Ken-
drapara): I also want to make it clear
that this is an exceptiona] case. On the
passing away of Vir Savarkar, we can
:make an exception to the rules. The
whole House should join in making
that reference.

Shri Hari Vishnu Kamath (Hoshan-
gabad): There is a precedent.

Dr. M. 8. Aney (Nagpur): There is
a prccedent. Some years back, when
Shri C. R. Das passed away, there
was a reference made to it in the
House, even ‘though he was not a
member of the House.

The Leader of the House (Shri Satya
Narayan Sinha); We had a talk about
this amongst ourselves and also with
you before we came to the House. If
all Members are agreed, we have no
objection to a reference being made.
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Shri Kapur Singh (Ludhiana):
While I fully endorge the fact that
the deceaseq person was not only a
great person but a person who com-
manded respect of the whole House,
of the country and also of our people
abroad, and while it is true that his
whole life had been dedicated to the
nation, if a precedent is made in
this case, the House will not know
where to draw the line, and diffi-
culties and complications are likely
to arise in future. I wish to bring
to the notice of the House
this aspect of the matter be-
fore an exception is made.

Mr, Speaker: I have certainly
known the sentiments of the House.
We all have great respect for Vir
Savarkar and we are very sorry that
such a leader hag passed away. His
services are appreciated.

But it is also correct that if we
deviate in one instance, probably it
might be difficult in future to draw
the line and then certainly some dis-
crimination might appear to have
been made.

Therefore, 1 think Members would
be satisfled with thig expression of
mine which I will convey on behalf
of the House to the bereaved family.

Shri H. N. Mukerjee: There is
something like the spirit, whatever
might be the requirement of the rules,
governing our deliberations. Here is
an assembly supposed to be represen-
tative of the country meeting under
the shadow of a national calamity
which we all regret. If on account of
the rules we can only condole the
death of those who happen to have
bcen members of this House or is
predecessor, which was gualitative an
entirely different kettle of fish, if
rules preclude us from condoling the
death of a very great man merely
because he did not have the dubious
distinction of having been a member
of the Central Legislative Assembly
where Shri Satya Narayan Sinha
was 2 luminary, this is something I
cannot comprehend,

Mr. Speaker: Shri Satya Narayan
Sinha did not have any objection.
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He rather said there would be no Mr. Speaker: A statement would
objection, be made at 3 rP.M.

Shri 8 Narayan Sinha: W
oo Satya Naray €N 1220 brs.

Re. CALLING ATTENTION NOTICE
Mr. 8peaker: He is not to blame (PROCEDURE)

in this respect.

Shri H. N, Mukerjee: It is not that
we wish to hear our own voices. Per-
haps you could express our condo-
lence in 8 few words,

Mr. Speaker: That is exactly what
I am doing. ] will convey these sen-
timents of sorrow ‘and condolence.
The whole Houge has this feeling. 1
will convey that to the members of
the bereaved family,
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12.19 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SupREME COURT JUDGMENT ON A DIR
DETENTION CABE IN KERALA

Shri §. M. Banerjee (Kanpur): I
call the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and re-
quest him to make a statement there-
on:—

The Judgment of the Supreme
Court declaring a Keralg
kerosene  dealer's dtention
under DIR mala fide and Gov-
ernment's reaction thereto.

The Minister of Home Affairs
(Shri Nanda): T have received in-
timation of this just now. May I
have some time?

My, Speaker: Upto 3 O'clock?
Shri Nanda: Yes.
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